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S/o Late Sri Puttu lal Srivastava | h'; >

agad 39 years,Extra Departmental
Delivery Agent, Resident of P.O,Amapur,
District ¢ Etah = = = = = = = = = - = = = Applicant

C/A Sri K.C.Saxena
Sri R.K.Tewari

VERSUS

1. Superintendent, Fosts Etah.
2. Chief Fostmaster General,
U.P. Circle, Lucknow-l
- -
3. Union of India through S'actf-e::i;farﬁff >
Ministry of Communications,

C/R Em{ Sadhna Srivastava



and after verifying the answers, to declare the
applicant as successful in the examination with

consecuential benef its.

ok The applicant's case is -that he is

ah Extra Departmental Delivery Agent in Etah Postal
division, He was permitted to aprear in the promo-
tional examination for promotion to regular group

'D' post. He was, however, declared failed in that
examin-tion, having secured 2C out of 50 marks in

lst paper. The applicant's allegation is that although
he had correctly spelt a partidular name, which was
dictatad during thes exemination, this was assessed

as wrong and therefore, no marks were given for tﬁis

answer,

3% At the time of hearing of this case,
learned counsel for the respondents produced for our
perusal answer book of the applicant, We find from

the anser book that im a particular place, which

has been referred to in the O. A. by the applicant
has been spelt as'Buliéndshahr' According to the ‘
respondents, this should have been spnlt ‘Eulfandshiggr
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examination as the minimum qualifying mark is 25

out of 50, A‘FJQ
i

Inview of the foregoing, we see
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no merit in this arplication and it is dismissed

accordingly, Farties shall bear their own costs.
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